
~STATE Vs. Shezad 
• FIR No. 276/21 
PS Gandhi Nagar 

02.08.2021 

Present : . Ld. APP for the State. 

Sh. Kushagra Goyal, Ld. LAC for applicant/accused. 
An ap r r u P ,ca ion /Sec. 437 Cr.P.C. for the release of the accused 

Shezad is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that investigation is at the initial stage and accused is in custody/since 
06.07.2021. 

2. that as per the reply of 10, the accused is a habitual offender. I have also 
perused the previous involvement report and the accused is involved in 
various offences of similar as well as grievous nature. 

3. that the co-accused persons are yet to be arrested. 

4. that as per the report of 10, the accused was arrested on the basis of 

CCTV footage. 

5. that chargesheet in the present case is yet to be file_d. 

In view of above, the court is inclined to grant bail at this stage to the 
accused, hence, the present application is dismissed. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHUL ME TA) 
MM (East)/KKD/Delhi/02.08.2021 



ST ATE Vs. Shezad 
FIR No. 277/21 
PS Gandhi Nagar 

02.08.2021 

Present: Ld. APP for the State. 

Sh. Kushagra Goyal, Ld. LAC for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Shezad is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that investigation is at the initial stage and accused is in custody/since 

06.07.2021. 

2. that as per the reply of 10, the accused is a habitual offender. I have also 

perused the previous involvement report and the accused is involved in 

various offences of similar as well as grievous nature. 

3. that the co-accused persons are yet to be arrested. 

4. that as per the report of 10, the accused was arrested on the basis of 

CCTV footage. 

5. that chargesheet in the present case is yet to be filed. 

In view of above, the court is inclined to grant bail at this stage to the 

accused, hence, the present application is dismissed. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHUL EHTA) 
MM (East)/KKD/Delhi/02.08.2021 



STATE Vs. Akram 
eFIR No. 005144/21 
PS Mayur Vihar 

02.08.2021 

Present: Ld. APP for the State. 

Sh. Vikas Sharma, Ld. Counsel for applicanVaccused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Akram is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that investigation is at the initial stage and accused is in custody/since 

17.06.2021. 

2. that the case property was recovered from the accused; 

3. that the accused has also been involved in various cases of similar as 

well as grievous nature; 

4. that chargesheet in the present case is yet to be filed. 

In view of above, the court is inclined to grant bail at this stage to the 

accused, hence, the present application is dismissed. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

{ANSHUL M HTA) 

MM {East)/KKO/Oelhi/02.08.2021 


